: Mp Government of Jammu and Kashmir

i Social Welfare Department
Civil Secretariat,
Jammu/Srinagar

Notification
Jammu, the |5 March. 2021

S.Oq | -WHEREAS, a draft of the Jammu & Kashmir Rights of Persons with
Disabilities Rules, 2020 was published as required by sub section (1) of section 101 of
the Rights Persons With Disabilities Act,2016 on 22.06.2020 inviting objections and
suggestions from all persons likely to be affected thereby, before the expiry of thirty
days from the date, the draft rules were made available to public.

WHEREAS, objections and suggestions received from the public on the said
draft rules were considered by the Government.

Now, THEREFORE. in exercise of the powers conferred by sub section ( 1)
of section 101 of the Rights of Persons with Disabilities Act, 2016 ( 49 of 2016) , read
with notification number S.0 3870(E) dated 12" December. 2017 issued by the
Government of India, Ministry of Home Affairs, the Lieutenant Governor of Union
territory of Jammu and Kashmir hereby makes the following rules:; namely:-

CHAPTER-I
PRELIMINARY

1. Short title and Commencement.- (1) These rules may be called the Jammu and
Kashmir Rights of Persons with Disabilities Rules, 2021.

(2) They shall come into force on the date of their publication in the Official
Gazette.
2. Definitions.- (1) In these rules, unless the context otherwise requires,-
(a) "Act" means the Rights of Persons with Disabilities Act, 2016 (49 of 2016);

(b) "Certificate" means a certificate of disability issued by a certifying
authority referred to in sub-section (1) of section 57 of the Act;

(c) “Certificate of registration” means a certificate of registration issued by
the competent authority under section 50 of the Act;

(d) "Form" means a form appended to these rules; and

(e) “Government” means Government of the Union Territory of

W (e
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Jammu and Kashmir; I

_“Seciior” means the section of the Act-

d herein and not defined but defined in

3. Establishment not to discriminate on the

W

(2) On teceipt of a complaint fron

discrimination ©
______ establishment employing twenty

establishment shall - o

(2) Words and expressions use
the Act shall have the meanings resp

the Act.

ectively assigned to them in

CHAPTERT

RIGHTS AND ENTITLEMENTS

ground of disability.- 1)
The head of the establishment shall ensure ¢hat the provision of sub-
the Act are not misused to deny any right or

section (3) of section 3 of
benefit to persons with disabilities covered under the Act.

1 an ég’grievéd person regarding
1 the ground of disability, the tiead of the private
or more persons Or 4 Government

(&) initiate action in accordance with the provisions of the Act; or
@) inform the aggrieved person in writing as to How the impugned act
or omission is a proportionate Mmeans of achieving a legitimate
aim.
3) If the aggrieved person submits @& :complaint 10 the State
Cotnmissioner for Persons with Disabilities, the complaint shall be
disposed of within a period of thirty days:

Provided that in exceptional :cases, keeping in view the urgency of

the subject matter of the complaint, such @ complaint may be
disposed off ina time period of less than thirty days, as decided by
the State Commissioner.

(4) No establishment shall compel a person with disability to partly or

fully pay the costs incurred for reasonable accommodation.

State Comr'n_it'tee for Research on Disability.- (1) ‘The Comunittee for
Research ‘on Disability at the State Level shall consist of the following
members, namely:-

@ Adnﬁnis’tratiw‘ze Secretary, Health and Medical Education
'jD.ep.artme-n‘t, Government of Tammiu and Kashmir or Head
fg_f ijan Institution dealing in the field of Science and Medical
fesearch to be nominated by the Government of Jammu
and Kashmir, ex officio-Chairperson; |

®) Representative from the Directorate of Health Services,
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i __Government of Jammu ond Kashmir — Member;
: Government Medical ~ College

© Representative from
Jammu/Srinagar, preferably
Member;

« Five members as
Territory level organization representing each of the five
groups of specified disabilities in the Schedule of the Act,
1o be nominated by the Government — Members:

2 doctor with disability=

Iepresentati.ves from a registered Union

Provided that at least one representative of the registered
organizations is a womarn,
(e) Representative from an autonomous institution in the field
of Disability under the Government - Member;

@ Director Social Welfare Jammu/Kashmir — Member
Secretary {(as may be mnotified by Social Welfare
Department); '

(2)The Chairperson rﬁay.co-'opt any -expert i1 the subject matter of

disability in which the research is proposed.

(3) The term of office of the nominated members shall be for a
period of three yeats from the date on which they enter upon office
but the nominated membets shall be £ligible for fe-nomination for

one more term.

(4) One half of the members shall constitute the quorum of the
meeting.

(5) The rion-official members and special invitees shall be entitled for
travelling allowance and dearness allowance as admissible to 2
Group A or equivalent officer of the Government.

:'("6)'Th'6. Committee shall be provided with such clerical and oth,ef
staff as the Governmerit may consider necessary.

5. .{'.e.zrso,n. w1th dlsablllty not to be 2 siibject of research.- No person
with disability shall be considered to be @ subject of research except
when the research involves physical impact on his’body. :

6. 'Ii;;céil;r‘e ;t? 'b‘e followedby Executive Mag‘ish'ate.- For the pmposés
.0- lealir g w1th ﬂl& complz_m:_its under section 7 of the Act, the Executive
Magistrate =§hal.1 -'{ollour the procedure prov,i’de'd in sections 133 to 143 of
the Code of Criminal Procedure, 1973 (2 of 1974). |
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.| . _CHAPTERII
— LIMITED GUARDIANSHIP

% Limited Guardianship.- (1) The Chief Judicial Magistrate on its
own or on an application filed by the person with disability, or
through a blood relative or filed on behalf of the person with
disability through a Government organization or a Registered
organization under whose care the person with disability is residing,
shall grant the support of a limited guardian to take a legally binding
decision on behalf of the person with disabilityin consultation with
such person.

(2)The Chief Judicial Magistrate, before granting the support of a
limited guardian for the person with disability shall satisfy itself that
such a person is not in a posmon to take legally binding dec1s1on on

o —one’s owi.

(3) The Chief Judicial Magistrate shall hold hearings to determine
‘the legal capacity ‘of the person with disabilities; During such
hearings, the person with ‘disabilities shall be present. If required,
expert opinion shall be ssought by the court to determine the legal
capacity of the person with disabilities.

(4) The validity period for limited puardianship as appomted under
sub-tule (1) shall be initially for'a petiod of three years which can be
further extended by the Chief Judicial Magistrate as the case may be:

Provided that the Chief Judicial Magistrate shall follow the same
procedure swhile extending the validity of the limited guardianship ias
followed while granting the initial guatdianship.

(5) ‘The Chief Judicial Magistrate shall take a decision preferably
within a period of -ofie month from ‘the date of receipt of an
application regarding grant of limited guardianship ot ‘from the date
of commg to 1ts =not1ce of :the need of such Imntcd guardla.nsmp

shall also be obtamed beforc grant of stich llmlted ,guardlanshl_p -
Provided that the Chief Judicial Magistrate shall follow the same
procedure while extending the validity of the limited guardianship as |
followed while granting the initial guardianship.

(6) While granting the support of such limited ;guardianship, the

Coutt -8hall consider a suitable ‘person to ‘be appointed as a limited
guardian in the following preference «of merit, namely:-

(&) The parents or adult children of the person with disability;
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R 4 C®) Immedmte brother or s1stex

(c) Other Blood r@latzves _Or care givers or—prominent
personality of the locality; and
@ In case the family of the person with disability is not
-known;-Superintendent -of the Government Institution-or-dn
charge of the Registered organization under whose care the
person with disability is residing, may be considered.

(7) Only those individuals who are over the age of 18 years and who

have not been previously convicted of any cognizable offence as
defined in the Code of Criminal Procedure, 1973 (1 of 1974) shall be
appointed as a limited Guardian.

(8) The limited guardian appointed under sub—ruie (1) shall consult
the person ‘with disability in -all iatters before taking any legally
binding decisions on behalf'of the person with disability.

(9) The appointed limited guardian shall ensure that the legally
binding ‘decisions taken on behalf of the person with disability are in
the interest of the person with disability.

8, Appellate Authority. ~ The Appcﬂate authority to appeal against any

decision of the Chief Judicial Magistrate for appointment «of limited
Guardian under sub- rule ,(1_) of rule 7, shall be the District Court.

D1strict GDVernment Gf Jammu and Kashnm shall be the demgnated |
authority under sub-section (1) of section 15 'of the Act to fake measures
for creatmg social awareness to support persons Wlﬂl disabilities in

exercising theirlegal capacity.

CHAPTER IV
EDUCATION

10.Appointment of Nodal Officer.- A nodal officer shall be designated in
each Chxef Educatlon Ofﬁce of the Depamnent of School Educatmn

Wlthm 'three months of the not::ﬁcatlon of these :rules, io ﬁt’:al Wlﬂl all
matters relating to admission of children with disabilifies and fthe
Tacilities to “be provided to them in schools in accordance with the
provisions of sections 16:and 31 of the Act.

11.Terms and conditions of recognition of Educational institutions.-(1)
The terins and conditions of grant of recognition to the educational
institutions by the competent authority in the Union Territory may
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q 7 - include the réquﬁ‘enients to comply with the provisions of section 16 of
theAct. o -

(2)The Government shall develop morms for recognition of special
schools run by the Government and private institutions within one year
of the notification of the rules. —— ) R

(3) The Board of School Education Jammu and Kashmir shall develop
training courses and also facilitate training of teachers in basic Braille,
sign language and special education within one year of the notification
of the rules.

(4) The Board of School Education Jammu and Kashmir shall take steps
to develop the syllabus and learning materials, including material in
braille, audio and visual formats, that are required for imparting
education to children with special needs, within six months of the
notification of these rules. 7 o

CHAPTER V

EMPLOYMENT AND VACANCIES FOR PERSONS WITH
BENCHMARK DISABILITIES

12.Manner of publication of equal opportunity policy.- (1) Every
establishment shall publish equal ©pportunity policy for persons with
disabilities within a period of six months from the nofification of these
tules.
(2) The establishment shall display the equal opportunity policy
‘preferably on their website, failing which, at conspicuous places in their
premises.
(3) The equal opportunity policy of a private establishment having
twenty or imore employees and the Governmetit establishments ‘ghall
initer alia, contain the following, namely:-

(& Facilities :and amenities to be provided to the persons with
disabilities to enable them to effectively discharge their duties
in theestablishment;

(b) Jlist of posts identified suitable for persons with disabilities in
the establishment;

(o) the manner of selection of persons with ;‘i__isabili_ties for various
posts, post-recruitment and pre-promotion training, preference
in transfer and posting, special leave, preference in allotment of
residential accommodation if any, and other facilities;

(@ provisions for assistive devices, barrier-free accessibility and

- @*/ ’ ‘ Page 6 0f46




= ss==-——= - -otherprovisions for persons with disabilities;

g (e) appointment of liaison ofﬁcerby;thefestablishmeni to look afier

' o the‘ r'¢.cmitment of persons with disabiﬁties—andjjroviéiéﬁs_df
= e et facilities and amenitieg for such employees.

4) The equal Opportunity policy of the private establishment having

less Ithan twenty employees shall contain ;&.cﬂitiesfand;ameniﬁes ‘ito*b'e

~~ Provided to the persons with disabilities to enable them to effectively

discharge their duties in the establishment

13. Form and map_nler of maintaining records by the establishments.-
(1)‘ .Ev‘el_'y ;es,tabhshment covered under sub-rule 3 of rule 12, shali
maintain records containing the following Pparticulars, namely:-

@) the .qumber‘of persons with disabilities who are employed and the

date from when they are employed; _ |

() the name, gender and address of persos with disabilities;

(© ‘the nature of disability of such persoris;

- (@) the nature of work being
disability; and

rendered by such employed person with

® ﬂ}f:‘ ‘kind of facilities being provided to such persons with
disabilities.

(2) Bvery establishment shall produce records maintained under these
Tules, to theiD1stnct level Committee on r.i“Di_s_abjﬂity for insp ection on
demand and shall supply such information which may be required
for the purpose of ascertaining whether the provisions have been
complied with, -

14. Manner of mdintenance wof register of complaints by the
Government establishments.- (1) Every Governmetit establishment
shall ‘appoint an officer not below the taik of a Gazetfed Officer as
Grievance Redressal Officer: '

Provided that where it is not possible to appoint ‘any inzetipd
Officer, the Government establishment may appoint the senior most
Officers as a Grievance Redressal Officer.

{2) The Grievance Redressal Officer shall maintain 2 ;:r,;:_gj:s_fccigf
-.;.cémplaint‘_si of persons with disabilities with the following
particulars, namely:-

(&) date of complaint;

(v) name of complainant; |

1© name of the person-who is enquiring the complaint;

(@ place of incident;
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,,'_ ) ) . |
~ () the name of establis o R e T o
, is made: hmento PBISQH against whom the complaint

() gist of the complaint;
@ documentary evidence, if any; S
() date of disposal by the Grievance Redressal Officer-

@) details of dig of #h, T, - -y
s 1sposal of the appeal by the district level committeg;

() any other information,

- 15, Computation of v N |
arden ! vacancies.~ (1) Every Government eg T

(2)Byery Government establishment shall mainigiy o vacancy based
roster for the purpose of caleylation of vacancies for ijerédns with
benchmark disabilities in the cadse strength s per the instructions
1ssued by the approptiate Government from time to tim, B

(3) While issuing adverfisement to £l up vacancies, every
Government establishmerit ghall indicate the puuiber of YVacancies
reserved for -each class of persons with benchmark disabilities in
accordance with the provisiotis of section 34 of the Act.

(4) The reservation for persons with disabilities in accordance with
the provisions -of section 34 of the Act shall be horizontal and the
vacancies for persons with benchmark disabilitiesshall be maintained
as a separate class, -

16. Interchange of wvacancies:- The Government sestablishment shall
interchange vacancies in accordarice with the ‘provisions of section 34 of
the Act, only if due process of recruitment to fill up the wvacancies

 reserved for persons with benchmark disabilities has been complied
with. '
17.Submission ‘of Returns ‘on vacancies:- Every Government
Establishment shall furtish returns on the vacancies s prescribed by the
Central Government in the Rights of Persons with Disability Rules, 2017.
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18.Form in Which__—Reﬁr_j&— te be kept 'b:\:’w,,an —employer:- Every

gt o - Government Establishment shall maintained the record of Employee with

disabilities as prescribed by the Central Government in the Righis of

Persons with Disability Rules, 2017. o B
CHAPTER VI

ASSISTANCE TO PERSONS WITH HIGH SUPPORT NEEDS

19. (1) Any person with bench mark Disability who is having High support
needs or any person or organization on behalf of such person with bench
mark disability may approach the District Social Welfare Officer of the
district in which he ordinarily resides, who shall refer the case to ‘the
Assessment Board consisting of such members as may be prescribed by
the Central Government,

—2)-The-Governmient .of —Jammi -and Kashmir shall frame schemes 10
provide assistance o persons with bench mark disabilities having High
Support meeds, within six months of the motification of these rules

‘Wherein clear time limits are set for provision of the assistance:

Provided that the schemes referred above, shall be framed after the
Central Government prescribes the constitition of the Assessment
Board and the manner 6f assessment.

CHAPTER VII
ACCESSIBILITY

20. Rules for Accessibility.- (1) Every establishment shall comply with the
following standards relating to physical environment, fransport and
information and communication technology, namely :-

a. standard for public ‘buildings s specified in the Harmionised
Guidelines &nd Space ;Stan:dards' for Barrier Free Built
Environment for Persons with Disabilitiss and Elderly Persons
as issued by the Government of India, Ministry ‘of Utban
Development in March, 2016;
b. standard for Bus Body Code for transportation system as notified
by the Government of Indig, Mmstry of R’c’;gd Transport and
Highways, vide nofification number ‘G.S.R, BO5(E), dated the
20th September, 2016;
¢. Informationand Communication Technology,
I , i website standard .as ‘specified in the guidelines for
T j Indian Govethmert websites, as adopted by
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'DepartmentT)f Administrative Reforms and Pubhc

21.

) ii. documents to be placed on websites shall be in

Electronic Publication (ePUB) or Optical Character
Reader (OCR) based pdf format:

(2) The respective Departinents shall ensuré compliance of the

standards of accessibility specified under this rule through the
concerned domain regulators or otherwise.

CHAPTER VIII
Certificate of Registration of Institution

The Joint Director in the Directorates -of Social Welfare,
Kashmir/Jammu Government of Jammu and Kashmir shall be the
competent authority under section 49 for the purpose of registration of
_Instltutlons for Persons w1th D1sab111t1es and grants to such. Instlrutlons

22.

Provided that in case no person is occupying the post of Joint
Director the competent authority, shall be the person occupying the
post next in the hierarchy.

Application for, and grant of certificate of registration.- (1) A
person desirous of establishing or ‘maintaining an institution for
person with disabilities :may :make an @pplication in Form A to the
competent authority referred to in'rule 21,

(2) Every application made under sub-tule (1) shall be accompanied
with,

a. documentary evidence of work orproposed work in the area of
disability;

b. the Constitution or bye laws or regulations goveming the
institution;

¢. audited statement . annual report and details «of grants
received if any in the last three years from the Government,
preceding the date of application;

d. astatement regarding total number of persons employed in the
Institution along with their respective -duties;

e. the number of professionals employed in the Institution;

£ @ statement regarding qualifications of the professionals

employed by the Institution; and
g the proof of residence of the applicant.
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~(3) Every application made under sub rule (1) shall comply with the

following requirements in respect of the ‘concerned institution,

[ RIS

namely:-

a. that the institution is registered under the lndlan Societies
Registration Act, 1860 (XXI of 1860)/Indian Trust Act and
a copy of such registration certificate/trust deed along with
the byelaws and memorandum of association of the society
shall accompany the application.

b. that the institution has not been running to profit any
individual or a body of individuals;

c. that the institution has employed professionals registered
with the Rehabilitation Council of India to cater to the
special needs of Persons with disabilities;

d. that fhe institution has adequate teaching and learning

material in accessible format for the persons with

disabilities; ——— - o o
. ‘that the institution is working or proposing to work in the
field of rehabilitation of persons with disabilities on the
date on which the application is made.
(4)The certificate of registration under this rule, unless revoked
under section 52 of the Act, shall remain in force fora pe'ﬂo_d:.of five
years Trom the date on syhich it is granted orrenewed.

(5) An application for the renewal of certificate of registration shall,
be made in the same manter as the application for grant of certificate
under sub-rule (1) -accompanied with the previous certificate of
registration and a statement that the applicarit is applying for renewal
of the certificate §oaccompanied: '

Provided that such application shall be made before sixty days
of the‘expiry of the validity of such certificate:

Provided further that the competent authority may consider
application for renewal of the certificate -of registration after 60 days
but ‘not later than 120 days, if he is satisfied that sufficient reasons
have been provided for such delay.

(6) If the application for renewal of certificate of registration is'made
before its expiry as :;s_pedﬁcﬂ in the proviso to sub-tule (5), the
certificate of .rag’istraﬁcﬁ shail continue to bein force until orders are
passed on the é,pplic:aticm and the certificate of registration ghall be
deemed to have expired if application for its renewal is mot made
within gixty days as specified in the said proviso.
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(Eg;ﬁvery application made under sub-rule (1) or sub rule (5), in

which the competent authority Teferred to in sub- section (1) of

—section 51 of the Act;is-satisfied that the requirements for_grant of

ceftificate of registration under the Act and these -rules-have been
complied with, shall be disposed of by it within a period of ninety

(8) Form of issue of Certificate of Registré;ﬁion, refusal and

@ Upon making suitable enquires into the functioning of the
organization and being satisfied that the organization can be
registered under the provisions of section 51, the competent
authority shall issue the Certificate of registration to the

() The Competent authority may refuse to grant the certificate
of Registration after suitable enquires and the same shall be

- communicated-tothe-organization within a period-of ninety
days of its application for registration in Form-C.

Provided that such communication shall be preceded by the

granting :of opportunity to the applicant organisation fo state its

case before the competent authority on a date not later than 15

days from the date of issue of the letter intimating the grant of

© A certificate of Registration granted under section 51 ‘of the
" Act may be ievoked by the competent authority under
provisions of sub-section (1) of section 52 of the Act and
such revocation shall be communicated to ‘the organization

Appeal against the order of competent authority:- Any person
aggrieved by the order of the competent authority referred to in sub-
section (1) ©of section 51 of the Act, refusing to grant a certificate of
registration orfevoking a certificate of registration may, within thirty
days from the date-of the order, preferan appeal againstithat order to
the Director, Social Welfare Department Jammu/Kashmir who shall
function s appellate authority under sub-section (1) of section 53 of
the Act. The Director, Social Welfare Department Jampu/Kashmir
as the case may be, may after such enquity into the matter as is
considered necessary and after giving the appellantian opportunity of

- Provided that where an order is issued by the Director, Social
Welfare, as the competent authority, any appeal against such
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in Form —D.
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hearings, make such order as-deemed fit:
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K order shall be heard -and decided by +he -Administrative
Secretary,Social Welfare Department.

CHAPTER IX ’ s & p—
. CERTIFICATE OF DISABILITY
24. Application for certificate of disability.- (1) Any person with
specified disability, may apply in Form -1 for a certificate of
disability, and submit the application t0,-

a @ medical authority or any other notified competent
authority fo issue soch a certificate in the district of
sesidence of the applicant @s mentioned in the proof of
residence in the application; or

b. the concerned medical authority in a government hospital

svhere the person with specified disability imay be

yndergoing Or —may- _have undergone treatment in
confiection with such digability: -
provided that where ‘a person with disability is @ minof or having
stellectual disability or any other disability which renders the
person with disability unfit or unable 10 siake stch an application,
the application on ‘behalf of the person with disability may be made
by flie legal guardian of such a person with disability or the
authorized fepresentative of a Government organization having the
petson with disability under its care Or a1y organization registered
under fhe Act having the person swith:disability under its'care.

) The application shall pe-acconpanied by,-

(& proof of residence;
{(bytwo recent passp ot size photo g-fg;jhs; and
(¢ Aadhaar number or aadhaar féﬂidi‘lrﬂcnt.iluﬁibeI, if any.
Note~ No other proof of residerice shall be demanded from the
applicatit who has aadhaat or aadhaar enrollment number.

25.The Department of Health and Family Welfare, Government of Jammu
and Kashmir shall notify the certifying aufhorities who shall be
competent 10 issue a certificate of disability and #he jurisdiction and
terms and cotditions subject to which the certifying authority shall

p‘erform__-j’ff_cs cert fication ﬁftin;_:ti‘_ons as per the provisions-of sub- sections
(1)and (2) ofsection 57 of the Act.

26.1ssue of certificate of disability.- (1) On receipt of an application under
rule 24, the medical authority ‘or any other notified competent authority
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shall, verify the information as provided by the applicant and shall assess the
disability in terms of the relevant guidelines issued by the Central Government
and after satisfying itself that the applicant is a person with disability, issue a
certificate of disability in favor of the applicant in Form ILIII & IV as the case
may be.

@) The medical authority shall iésue the certificate of disability within a month
from the date of receipt of the application.

) The medical authority shall, after due examination,-

() issue a permanent certificate of disability in cases where there are no
chances of variation of disability over time in the degree of disability; or

iy issue a certificate of disability indicating the period of validity, in cases
where there is any chance of variation over time in the degree of disability.

(4) If an applicant is found ineligible for issue of certificate of disability, the
medical authority shall convey the reasons to the applicant in writing under Form
V within a period of one month from the date of receipt of the application.

27.Validity of Certificate issued under rule 26 .- A person to whom the certificate is
issued under rule 26 shall be entitled to apply for all facilities, concessions and
benefits admissible for persons with disabilities under schemes of the Government
and of non-Governmental organizations funded by the Government.

28. Validity of certificate of disability issued under the repealed Act.-The certificate
of disability issued under The Jammu and Kashmir Persons with Disabilities Act,
2018 shall continue to be valid after commencement of the Act for the period
specified therein.

29. Appeal against the decision of the authority issuing certificate of disability.- (1)
Any person aggrieved with the decision of the certifying authority issuing the
certificate of disability may within ninety days from the date of the decision, prefer
an appeal to the appellate authority as notified by the Government of Jammu and
Kashmir for the purpose under sub-section (1) of section 59 of the Act in the
following manner:-

a. The appeal shall contain brief background and the grounds for making the
appeal;

b. The appeal shall be accompanied by a copy of the order of rejection issued by
the certifying authority:

Provided that where a person with disability is a minor or having
any disability which renders the person with disability
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e : unfit to make such an appeal, the appeal on behalf of the

____person with disability may be made by his_legal or limited

T - .- pguardian as the case may be.

(2) On receipt of such an appeal, the appellate authority shall provide
~————the-appellant an opportunity to present the appellant’s case and
' thereafter pass such reasoned and detailed order as it may deem

appropriate.

3) Every appeal preferred under sub-rule (1) shall be decided as
£xpeditiously as possible and not later than a period of sixty days
from the date of receipt of the appeal

CHAPTER X

ALLOWANCES FOR THE MEMBERS OF STATE ADVISORY
o ~BOARD — B

30. The Non-official Members -of the State Advisory Board on
disability shall be paid an allowance of rupees one thousand per day
Toreach day of the actual meetings of the said Board.

31. Notice of the Meeting.- (1) The meetings of the State Advisory
Board on disability constituted under sub-section (1) of section 66 of
the Act (hereinafter in this Chapter referred to as “the Board’) shall
ordinarily be held in the 6ffice/ Meeting hall of the Chaitperson on
such dates as may be fixed by the Chairperson:

Provided that it shall meet atleast once in every six months.

12) The ‘Chairperson of the Board shall, upon the written request of
ot Iess than ten members of the Board, call a special meeting of the
Board.

(3) Fifteen clear days notice of an ordinary meeting and five clear
days’ notice of a special meetinia specifying the time and the place at
W]:ﬁch such mesting to be held and the businiess to be transacted
thereat, :shall ‘be given by Member-Secretary of the Board to the
members of the Board.

(4) Notice of a meeting may be given to the members of the Board by
delivering the same to them by messenger or sending it by registered
post to their respective last known places of residence or business or
by email or in such other manner as the Chairperson of the Board
._gilay, in the circumstances of the case, thinks fit.

(5) No member of the Board shall be entitled to bring forward for the
CQnsideration of the meeting any matter of which the member has
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fiot given ten clear days’ motice to the Men “of the

iber Secretary of the

Board, unless permission is granted t0 the member to-do so -on the

discretion of the Chairpersonof the Board:-— S

(6) The Board may adjourn its meeting from day to day or any
particular day as under:

@) Where a meeting of the Board is adjourned-from-day to-day,
notice of such adjourned meeting shall be given, to the
members of the Board available at the place where the
méeting which was adjourned was to be held and it shall not
be necessary to give notice of the adjourned meeting to the
rest of the members;

) Where a meeting of the Board is adjourned not from day to
day but from the day on which the meeting is to be held to
another date, notice 0f such meeting shall be given to all the

members of the Board in the manner as specified in sub-
rule(4) .

32.

Presiding Officer.- The Chairperson of the Board shall preside at
every meeting of the Board and in the absence of the Chairperson, the
Vice-Chairperson thereof shall preside, but when both ithe
Chairperson and the Vice-Chairperson of the Board are not present in

the meeting, the Chairperson may nominate any  elected

33.

representative (member)/Senior most official member to preside over
the meetiil___g. ‘Where no such f.:rwmj'naﬁon is provided, the members of
the Board shall select one of the members to preside at'that meeting.

Quorum.- (1) One-third of the total members .of the Board shall form
the quorum for any meeting.

(2) If at any time fixed for afly meeting or during the «course of any
meeting less than one-third of the total ‘members of the Board are
present, the Chairperson thereof may ad_joum the meeting to such
hours on ‘the following or of 50Me other future date as may be fixed
by the Chairperson. ' -
(3) No qquornm shall be necessary for the adjonrned meeting of the
Board.

(4) No matter which had not been on the-agenda of the ordinary or the
special meeting of the ‘Boatd, -as the case may be, shall be discussed
at its adjourned meeting. '
(5) (a) Where a meeting of the Board is adjourned under sub-rule(2)
for want of quorum to the following day, notice of such adjourned
meeting shall be given to the members of the Board available at the
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) i ;)'lacé where the meeting which was adjourned was 10 be-tield-anddt——
""" bhall—notﬁbefnecessaryjo_gm_p@_.of the _a_djo_umed meeting 10
————other members; and B == -

(b) Where a meeting of the Board is adjourned under sub-rule(2) for
~ want of quorum 1ot to the following day, but ona date with sufficient
gap, notice of such adjourned meeting —shall be-given 1o all the
members of the Board in the manner as specified in sub-rule (4) of
rule 31.

34.Minutes.- (1) Record shall be kept of the names of all the members of
the Board who attended the meeting of the Board and of the
proceedings at the meetings in a book to be maintained for that purpose

by the Member-Secretary of the Board.

(2) The minutes of the previous meeting of the Board shall be read at the
beginning of every succeeding meeting, and shall be confirmed and

signed-bythe presiding officer at such meeting.

(3) The proceedings shall be-open o inspection by any member-of the
Board at the office of the Meimber-Secretary -of the Board during
office hours.

35 Business to be transacted at imeeting.- Except with the permission of
the presiding officer, no business ‘which is not entered in the agenda or
of which notice has not been {gjh_‘;ien by = member ‘under sub-rule (5) of
rule 31 ghall be transacted atahymeeting of the Board.

36.Agenda for the meeting of the State Advisory Board.- At any
meeting of the Board, busitiess shall be transacted in fhe order in which
it is entered in the agenda, unless otherwise resolved in the meeting with
the permission of the presiding officer:

Provided that either at the beginning of the imeeting ‘of the Board or
after the conclusion of the debate on a motion during the meeting,
the pr@'s'iﬁing officer of a member of the Board may ssuggest 2
:chafi_ge in 4he order of business as entered in the qge'ndaraﬁa if the
Chairperson of the ‘Board agrées, such a change shall take place.

37, Decision by majority.- All questions considered at a meeting of Board
shall ‘be decided by 2 majority of votes of the iembers of the Board
present and voting and inthe event of equality of yotes, the Chairperson
of the Board, or in the absence .of the Chairperson, the Vice-Chairperson
of the Board or in the absence of both the Member presiding at the
meeting, as the case may be, shall have a second or casting vote.

&S
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7 v 38.No ,'plfo'ceediﬁg to be jnvalid due te vacancy or az@@ec‘t,-ﬁti' - -
£ -pmwed'mg@f the_'Bo_ar_dgMd by reasons of existence of any
o '-'—'__“""_‘ff’*vacancy-in or any defect in the qg?st'ituti'é'n’ﬁf fheBoard. —
39. District level Committee.~(1) The District Level Committee on -
_ disability referred to in section 72 of the Act, shall consist of the
following persons, namely:-
¢ District Magistrate/Deputy Commissioner,
concerned District ....-- - pavanwus Ex- officio Chairperson
@) Chief District Medical Officer .oovvreseee RS
Member;
(i) Psychiatrist of a District HoSpItal. cusssessssmnenssssere
Member; ' :
Gv) Public Prosecutor of fhe DISHHBL wonvimimspmepemitaiees
_ Member; -
) Assisféi_lt_' L'zibo_urrCommissioner....-.., R
Member
) One Representati.ve from each Local Body, ICDS Project,
and Public Works Department of the Government of Jammu
and Kashmir.....--- N—
Member
iy Representative of & Registered Organization havingat least
five years experience of working in 'ﬂlﬁi‘ﬁélﬂ of
disability to be nothinated by District Social Welfare Officer
concerned ..:... Member
wiii) Person with disability as defined in clause(s) of section 2 0f
§HiE AABL susamsmunn SEERT Member
@ Any other ~member s invited by  the
ChaltPerSOmL. vous sovemsmrwarses? — . Member
® District Social Welfare | fficer, fc,oncérﬁeﬁ _
DiStfiCt... o ataib e i A As000 ey S TR T LIl St PR R ....Membﬁl‘
Secretary
(2) The District Level Committee for each ;Dish‘iC't shall be by an-order
4ssued by the Deputy Comuiissioner of the District and its tenure shall
be for a period of three years from the date of its constitution.
40. thct’ions of the Commjﬁee;- The District-Level Conimittee on
disability shall perform fhe following functions, namely:-
o advise the District authorities on matters relating to

=%

W A/){/ | Page 18 of 46




rehabilitation and empowerment 6f —persons—with

il disabilities;

R b. monitor the implementation of the pfpﬁ_@éipﬁg of the Act
and the rules;
c. assist the District authorities in implementation of
- schemeés and programmes —of the __Government__for
empowerment of persons with disabilities;

d. look into the complaints relating to non- implementation
of the provisions of the Act by the District authorities and
recommend suitable remedial measures 1o the concerned
authority to redress such complaints;

e. look into the appeal made by the employees of
Governmert -establishments aggrieved with the action
taken by the District level Bsfca’bliShmants under sub-
section (4) of section 23 of the Act :and recommend

- -appropriate measures ;and e o
f any other functions as may be assigned by the
Government of Jammu and Kashmit. '

CHAPTER XI

STATE COMMISSIONER FOR PERSONS WITH
DISABILITIES
41. Qualification for gppointment of State Cominissioner~ A
person shall not be qualified to be appointed:as 2 S:fgﬁte‘@;ommmsi_oncr
fof Personis with Disability under sub-gection (1) of section 79 of the
Act unless fhe person:-
@ ‘has special knowledge or practical experience in respect of the
matters relating to rehabilitation of persons with disabilities;
¢ hasnot attained the age of sixty years on the 1st January of the
year in which the last Hate for receipt of applications, as specified
in the advertisement inviting applications for appointment of the
Union Territory Commissioner, 0ccurs;

(i) rf in Ser-x’rioe under the Cetitral Government or 2 State/Union
.Tﬁ‘irrltﬁly | Government, s's'hg‘ﬂ seek retirement from such service
‘before being appointed to the post; and

(v) possesses the . following educational gualifications and '
‘experience, namely:- )

=y Educational gualifications:-

@ Essential: Graduate from a recognized university;
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Gy desirable: Tecognized degree or diploma in social work or law
or management or human rights or rehabilitation or education

of disabled persons. =

®) Experience: at least twenty years experience in a Group "A'level or
equivalent post:-

@ in Central or State Government or -

@) Public Sector Undertakings or Semi Government or
Autonomous Bodies dealing with disability related matters or
social sector or

i) works in the capacity of a senior level functionary in a
registered Union Territory or national or international level
voluntary organization working in the field of disability or
social development: ‘

Provided that out of  the total twenty years experience
mentioned in this sub-clause, @t leastten years of

42,

N

experience-in the recent past had been in ‘the field of
empowerment of persons with disabilities.

Mode of appointment of the State Commissioner.- (1) At least six
months before the post of State Commissioner is due to fall vacant, an
advertisement shall be published in at least two national or Union
Territory level daily newspapers, one in English and the other in the
vernacular language inviting applications for the post from
eligible candidates fulfilling the ¢riteria mentioned intule4l.

(2) A Search-cum-Selection Committee shall be constituted by the
Governmetit of Jammu and Kashmir to recommend to it 2 panel of
three suitable candidates for the post of the f;anatEZC-o'mlniss'ibﬁef.

(3) ‘Composition of fhe Search-cum-Selection Committee.- The

Search cum ‘Selection committee shall be headed by ‘the Chief
Secretary and shall consist of Administrative Secretary, Social
Welfare Départment, Health & Eamily Welfare Department, School

Education Department  and Divisional Commissioner

(4) The panel recommended by the Search-cum-Selection
‘Comimittee under sub-rule (2) may consist of persons from amongst

those who have applied in response to the advertisement made under
sub-rule (1) as well as from other willing eligible persons in the .

employment of Central -or ‘State ‘Government whom the Committee
may consider suitable.

#

-
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{5) The Government shall appoint one of the candidates zoﬁt of thg 7

44,

~ panel recommended by Hre-Search=cum-Selection Committee-under
sub-rule (2) as the State Commissioner. NI —

Term of the State Commissioner.- (1) The State Commissioner
shall be appointed on full-time basis for a period of three years from
the date of assumption of office, or till the attainment of the age of
sixty-five years, whichever is earlier.

(2) A person may Serve as State Commissioner for a maximum of
two terms, subject to the upper age limit of sixty-five years.

Salary and allowances of the State Commissioner.- (1) salary and
allowances of the State Commissioner shall be the salary @nd
allowances as admissible to a ‘Secretary 10 the Governiment .of Jammu
and Kashmir. '

(2) Where a State Commissioner, being a retired government sérvant

45.

46.

=) : N S
or a retired employee of any institution or autonomous body funded

by the Central ‘or State Government, is in receipt of pension in fespect
of such previous service, the salary admissible to the State
Commissioner under these rules shall be reduced by the amount of
the ;peh‘sion, and if in Tieu of a portion of the fpens‘ioil? the commuted
value thereof has been received, by the amount of such commuted
portion 6f the pension.

Other terms and conditions of service of the State
Commiissioner.- The other terms and conditions of service of
State Commissioner shall be such as specified below, namely:

a. Leave: The State Commissionier shall be entitled ‘to
such leave as is admissible to Group “A’ officer
under the relevant provisions of the Jammu and
Kashmir Civil'Service Rules applicable on them.

b. Leave Travel Concession: The State ‘Commissioner

| ghall be entitled to:such Leave Travel Concession as
is admissible to Group 'A’ officers under relevant
provisions of the Jammu and Kashmir Civil Service
Ruiles applicable on them.

¢. Medical Benefits: The State Commiissioner shall be
entitled to such medical benefits s is admissible to
Group 'A' officers under the relevant provisions of
the Jammu and Kashmir Civil Service Rules
applicable on them.

Resignation and removal.- (1) The State Comimissioner may resign
from ‘the post by giving a notice in ‘writing, ‘addressed to the
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Government . However, the Commissioner s 1all continue fo remain

in_office until his/her resignation is accepted by the Government.

~~ {2) The Government shall remove fhe person appointed 0 the office
of the State Commissioner, if the person:-

s (z) becomes an undischarged insolvent O

@ engages during the term in office in any paid eﬁlﬁl(ﬁﬁﬁéﬁf or
activity outside the duties of the office; or

© is convicted and sentenced to imprisonment for an offence
which in the opinion of the Government involves moral
turpitude; or

@ 1isinthe opinion of the Government, unfit to continue in office
by reason of serious default in the performance of functions
of the State Commissioner as laid down in the Act; or

(© without obtaining feave of absence from the Government of

~ Jammu and ~Kashmir—remains gbsent from duty for a
consecutive petiod of fifteen days or mOTe; OF
@ has, in the opinion of the Government S0 abused the position
of the ‘State Commissioner as to render continuance in the
office detrimental to the interest of persons with disability:
Provided that no State Commissioner shall be tremoved
from ‘office under this fule except afier following the
'jpl‘é),‘(:eﬂure; mutatis futandis, applicable for removal of
a Group 'A' officer of the Government.
(3) The Government may suspend a State Commissioner, in respect
of whom proceedings for removal have been commenced in
accordance with sub-rile  (2), pending conclusion of such

proceedings.

47. Residuary provision.- The other conditions of service of the State

. Commissioner, in respect of which no express provision has been made

in these tules, shall e determined by the rules and orders for the time
being applicableto the Secretary to the Governnient.

4%. Advisory ‘Committee 10 assist the State Commissioner.- (1) The
Government of Jammu and Kashimir shall appoint an Advisory
Committee comprising five experts to represent each of the five groups
of specified disabilities ‘mentioned in the Schedule to the Act, of whom
two shall be women. i =

(2) The State Commissioner may invite subject or-domain expert as per
the ;;egd who shall assist the State Commissioner in meeting or hearing
and in pre paration of the report.

W @}/ | | . | | Pége'220f46




P

L

- - -43) The tenure of the members of the Advisory Comumittee shall be for a

period of three years and the sembers shall not be eligible for re=—

~___momination. :
(4) The non-official members of the Advisory Committee shall be paid
~___an allowance of rupees one thousand per day for each day of the actual
meeting. The revision of allowances shall be considered after two years
or at such interval as Government may deeim appropriate, whichever is

later.

49. Procedure to be followed by State Commissioner.- (1) A
complainant may present a complaint containing the following
particulars in person or throughan agent to the State Commissioner
or send it by registered post or by email ;addressed to the Union
Territory Commissioner, namely:-

a. the name, description and the address of the complainant;

b. the name, description and the address of the -opposite

party-or parties, as the case may be, so faras they may be
ascertained; '
¢. the facts relating to complaint and when and where it
arose;
d. documents in support of the allegations contained in the
complaint; and
e. therelief which the complainant claims.
(2)The State Commissioner on receipt of a complaint shall refer a'copy
of the complaint to the o_pposite party ‘or parties mentioned in the
complaint directing to submit their version of the case withina peﬁoﬂ

may be granted by the State Comimissioner.

(3) On the date of hearing or-any ‘other date to which hearing could be
adjourned, ‘the parties or their agenis shall appear before the State
Commissioner.

(4) Where the .complainant or the complainant’s agent fails to :appear
before the State Commiissioner on such days, the State Commissioner
may either dismiss the complaint on default or decide on merits.

(5) Where the opposite party or the opposite party’s agent fails to
appear on the date of hearing, the State Commissioner may take such
necessary action under section 82 of the Act as he deems fit for
summoning and enforcing the attendance of the opposite party.

(6) The State Commissioner may dispose of the complaint ex-parte, if
necessary. - T
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- {(7)_The State Commissioner may on such_terms as desmed-fit-and at
. anystage of the proceedings, adjourn the hearing of'the complaint.

S0.

(8) The State Commissioner shall decide the complaint as far as
possible within a period of three months from the date of receipt of
“notice by the opposite party. -

Submission of annual reports.- (1) The State Commissioner shall as
soon as may be possible after the end of the financial year, but not later
than the 30th day of September in the next year ensuing, prepare and
submit to the Government, an annual report giving a complete account
of activities of the office of the State Commiissioner during the said
financial year.=

(2) In particular, the annual report referred to in sub-rule (1) shall be in
the form so that the details of separate matters be provided under

separate heads inter-alia containing therein information in respect of
gach of the following matters, namely:-

() names of officers and -employees in the office of the State
Commissioner and a chatt showing the organizational set up;

) the Tunctions _-wh’i_ch the State Commissioner has been
empowered with under the Act and the highlights of the
performance in this regard;

() the main recommendations made by ‘the Union Teiiitory
Commissioner;

@ progress made in the implementation of the Act in the State of

~ Jammu and Kashmir ; and .

te) any other matter deemed appropriate for inclusion by the iState
Cominissioner or specified by the Government from time fo

time to be included in the report.

CHAPTER XII
PUBLIC PROSECUTOR

51. agpointment of Public Prosecutor.- (1) The Public Prosecutorto be

appointed under section 85 of the Act in every Special Court shall have,-

a. practical experience of handling rcases preferably of
persons with disabilities;
b. -experience at the Bar of not less than seven years; and

e ;s”h'aliijé'w'eilrﬁérséd'w&h local 1-aﬁgua;gé and customs.
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- _ {2) The fee and other remunerations of the Special Public Prosecutor
== ~ specified or appointed under sub- section (1) of section 85 of the Act
- .~ shall'besuch as may be notified by the Government. = 4

CHAPTER XIII

" UNIONTERRITORY FUND FOR PERSONS WITH
DISABILITIES

52, Umion Territory Fund for Persons with Disabilities and its
management.- (1) There shall be credited to the State Fund for persons
with disabilities hereinafter referred to as ‘ the Union Territory Fund -

a. all sums received by State Commissioner by way of
grant, gifts, :donations, bencfactions, bequests or
transfers;

b. all sums received from the Government 1*ncludlsn~rr

- grants-in-aid;amd -

c. all sums received from Corporate houses/ PSUs under
CSR or from such other sources as may be decided by
the Government.

d. All sums received from the Government by way of
‘Pcrmanent Corpus”

(2)There shall be a governing body consisting of following members to

manage the Union Territory Fund, namely:-

@ Administrative Secretary, Department of Social Welfare -
Chairperson; o
) Onerepresentative from the Department of Finance
(o One zepiesentative from the Department of Planning
Developmentand Monitoring Department.
(@) One tepresentative of the Department of Health and Family
Welfare,
(e) One representative of the Department of School Education.
(9 One representative of the Department of Rural Development,
(&) One representative of the Departmeni of Housing & Urban
Development, (not below the rank of a Additional

BeBretari).s s comwesisnsss snsmevssmviCIabers: ‘

@ two persons representing different types of disabilities to be
nominated by the Government of Jammu and Kashmir, by
rotation — Membeérs;

@ Director(s), Social Welfare Jammu/ Kashmir — Convenerand
Chief Executive Officer(as may be notified by the UT
Government).
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.~ (3) The governing body shall meet as ofien as necessary, but at least
- " onceinevery financial year. _ o

(4) The nominated members shall hold office for not more than three

~ years.

(5) No member of the governing body:shall be a beneficiary of the Tund
during the period such Member holds office.

(6) The nominated non-official members shall be eligible for payment of
travelling allowance and dearness allowance as admissible to a Group A
officer of the Government for attending the meetings of the governing

body.

(7)No person 'shall be nominated under clause (b) and (c) of sub-rule 2
as a member of the governing body who-

(a) is,or has been, convicted of an offence, which in the-opinion of the
‘Government involves moral turpitude; or
. () is, or at-any time has been, adjudicated asan insolvent,

53.Utilization of the Union Territory Fund.- (1) The Union Territory
Fund shall be utilized for the following purposes, namely:-

a. financial assistance in the areas which are not
specifically covered under  any scheme  and
programme of the Govermnment of Jammu and
Kashmir; '

b. administrative and other expenses of the Fund, as may
be required to be incurred by or under the Act; and

¢. such other purposes as may be decided by the
governing body.

(2) Every proposal of expenditure shall be placed before the ;governing
body for its approval.

(3) The governing body may @ppoint secretarial —staff including
accountants with such terms and conditions as it may think appropriate to
look after the management and utilization of the Union Territory Fund
based on need based requirement.

(@) The Union Tetritory Fund shall be invested in such manner as may be
decided by the governing body.

54. Budget.- The Chief Executive Officer of the Union Territory Fund
shall prepare the budget for incurring expenditure wunder the Union

Tetritory Fund in -each financial year showmg the estimated receipt and
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expenditure of the Fund, in January every year and shall place the same for consideration
of the governing body.

55. Annual Report.- The annual report prepared by the Union Territory Commissioner
for persons with Disabilities shall include a chapter on the Union Territory Fund.

By Order of the Lieutenant Governor of Jammu and Kashmir.

Sd/-
(Bipul Pathak) IAS
Principal Secretary to the Government
No: SW/Adm/29/1 Dated: |5 -03-2021
Copy to:-
1. All Financial Commissioners.
2 Director General of Police, J&K.
3. All Principal Secretaries to the Government.
4. Principal Resident Commissioner, J&K Government, New Delhi.
5. Principal Secretary to the Lieutenant Governor.
6.  All Commissioners/Secretaries to the Government.
7. Chief Electoral Officer, J&K.
8. Chairman, J&K Special Tribunal.
9. Joint Secretary (J&K), Ministry of Home Affair, Government of India.
10.  Divisional Commissioner, Jammu/Kashmir.
I1.  Director General, J&K Institute of Management, Public Administration and Rural

Development.

12, All Heads of Departments/Managing Directors

13. All Deputy Commissioners.

14.  Director, Information, J&K.

15. Secretary, J&K Public Service Commission.

16.  Director, Estates, J&K.

7. Director, Archives, Archaeology and Museums, J&K.

18.  Private Secretary to the Lieutenant Governor.

19.  Secretary, J&K Services Selection Board.

20.  General Manager, Government Press, Jammu/Srinagar.

21.  Private Secretary to Advisor (F) to Lieutenant Governor.

22.  Private Secretary to Advisor (B) to Lieutenant Governor.

23.  Private Secretary to Advisor (BK) to Lieutenant Governor.

24, Private Secretary to the Chief Secretary.

25.  Private Secretary to Commissioner/Secretary to the Government, General
Administration Department.

26.  In-charge Website, Social Welfare Department.

27.  Stock file.
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i - __FORM:-4A e
. Applicatinﬁ?o; Certificate of Registration
[See rule 22(1) of Jammu and Kashmir Rights of Persons with Disabilities
T Rules, 2020]
(1) Name of the QOrganization:
@ Institution/ Project in respect of which application is made :
». Address & Ph. No. (Registered Office) :
b, Name of Project Office -
’ c. Address.(Pro‘ject Office) :

d. Phone /Pax/Telex/(Office)/emailid:

@ (i) Name of the Act under which the organization is registered:__

(i) Registration No. and date ofregistration: '

(Please attacha photocopy)

@ Memorzndum of Association and Bye-laws of the organization:
(Please attach a photocopy) |
) Name, address, occupation.and other particulars of the members of the
‘Board of :Managemeﬁ:tfdoverﬂing Body of the organization: __
© Present Activities of the Organization:
 List of documents to be attached:

(@ A copy-of the annual reports for the last fthree years,

@) Audited Statement of accounts (receipt and :payment , income and
expenditure and Balance sheet) forthe last three financial 'years duly
cettified by Chartered Accotntant with membership no. and seal.

(3) Nature of the organization:

{(Please indicate precisely whether it is educational or training ‘or

residential institution or a workshop for visually/ hearing

impaired/physically challenged/mentally Challenged persons, etc.)
' (@ Whether the institutionis-located -in its-own building /Rented building/
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S — (5 Ifhostel is maintained, then number of hostellers :

@ Area of the Building

. bﬁiléiﬁg’ allotted by any agency): (INecessary ¢ evidence to be.aﬁgched).

&) Rooms available for .activities/residential use

(9 Rooms for administrativeuse:

@ No. of accessibletoilets

(6) Details of barrier free environment for persons with disabilities :

() Other accessible features available (liftramp/tactile path/railing):

® Whether accessible transport facility available:

If yes, give details

(1) Details of staff employed by the mstitutmn in followmg format;

.Na;me | M/F | Age | Educational Address Coﬁtac}: ResponSibil Salary| Aadhaar | RCI
' — _ ity
| Qualification : Details | No. registre
n
10,
| {enclos
)
\Re
| registr
&
| wcerfific
Note In case of forcign volunteers, verification of credentials and criminal record
from country of origin or birth through the police i i§ mandatory.
&) Details of covered /pmpesed beneficiatiesto be covered by the institution
and nature of disability in following. format;
SINo. | Name “Father’s fiame | MUF | Age Addrél'ss Contact Type of Aadhaai
: _ Details { Disability | No.

(Name, Designation-and signature: of the guthorized

szgnatery with sedl)
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- Form-B |
. : __Government of Jammu and Kashmir
T - - Department of Social Welfare, o

B Certificate of Registration : .

[Issued under the provision of rule 20(8)(2) of Jammu and Kashmir Rights of
~ Persons with Disabilities Rules, 2020]

© Registration NO. c.vevirereerceseirmenes ' Date:
Certified hereby that (Name of the NGO)as

registered under Society Registration Act, 1860 /Trust Act has completed all
the formalities and procedures for issuance of registration certificate under siib
_section( 2) of section 51 of the Rights of Persons with Disabilities Act, 2016.

This registration certificate issued on date is valid till date

). Name and registered address of the organization:

| | 4 Page 30 of 46

5 Name and address of the branch/projects of the organization:

3. Full Name and Address of the Authorized x@presenfaﬁve of the
Organization ;__ L _ B

This tegistration certificate is issued on Day__ Month_____Year

R by he authorized signatory
Jcompetent authotity of the Department of Social Welfare, Government of
Jammu =nd Kashmir subject to conipliance of the Terms and Conditions
laid down herein, by the authorized representative of the organization.

The holder of the certificate of Registration shall apply for renewal of the

certificate not less than sixty days before -"c—he--:date;-nf}ﬁxpiry—.df'ihe;périod;of
validity: '

Signature and Seal of the Competent Authority
Department of Social Welfare,

Government of Jammu and Kashmir




e citnly . Terms and Conditions of Registration Certificate

el 0 ——@—The holder of this Certificate of Registration sl_lailrlr provide the
—- -~ beneficiaries of the organization with :- .

() Adequate accessible accommodation and accessible sanitary
e SEONRIIIONIS,

@) Proper medical care and treatment.
(o Facilities for recreation.
@ Education and vocational or professional training.

@  Residential premises, if any, for girls shall be separate from
residential premises for boys.

@  The holder of this Certificate of Registration shall not employ or
shall allow others to employ any bencficiary ‘of the ‘organization
for any private purposes whether of own or others.

@  The incharge/Project Manager shall maintain a visitor’s book,
which shall contain the records of visit to the organization by the
competent authority or any person authorized by it to inspectthe
organization. The incharge/Project Manager ghall furnish to the
competent authority a copy of remarks if any recorded in the said
book within seven days from the date of visit, as also compliance
report if any.

5y  The holder of 'this Certificate of Registration shall facilitate
inguiry in accordance with prov’isions of the Rights ‘of Persons
with Disabilities Act 2016 by the Compeient Authority or any
person authorized by it. '

©  The certificate shall be exhibited in a conspicuous place in the
office of the incharge/Project Manager.

¢ Anychange in the office bearers shall be immediately intimated to
Eﬂ:Lé Competent Authority and the concerned District ‘Social
Welfare Officer.

@®  The holder of this Certificate of Registration shall ensure the
safety and security of the beneficiaries against 2ll forms of abuse,
vyiolence and exploitation as per Section 6 & 7 of the Rights of
Persons with Disabilities Act’ 2016.

@  The holder of this certificate should ensute that in case of foreign
volunteers, verification of credentials and criminal record from
country of origin ‘or birth through the police has been conducted

 and wverified before giving permission for yisit/stay in the
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- institufion/homes. S
ﬁ:* _ {10y _The holder of this Certificate of Registration shall ensure adeguate
g ~safety measure against man made /natural disasters such as fire,
B - earthquake, flood etc.

= ~~un  The holder of this Certificate of Registration shall abide by ‘the
conditions of this Certificate of Registration and the provisions of
the Rights of Persons with Disabilities Act’ 2016 and the

rules/regulations and orders made there under.

RS A . S S N . S ___-I;Ergeiz_cag_ —

T s, R S



Form C

‘Government of Jammu and Kashmir

o Departmel_;;f Social Welfare
Refusal to grant Certificate of Registration

_[Issued under the provision of rule 20(8)(b) of the Jammu and Kashmir
Rights of Persons with Disabilities Rules, 2020]

Date:...............
Whereas Sh,---emmmmmeae- ( Authorized representative ) of fthe
organization-(Name and registered address of the organization)-----------
mmm—— -—- has applied for issuance of registration certificate

under sub —section( 2) of section 51 of the Rights of Persons with
Disabilities Act, 2016 for the project (Name and address of the

branch/projects —of —the —organization)-=====-----== , and

whereas the competent authority, not being satisfied upon ‘causing
enquiries to be made about the €ligibility of the organization for such
issuance due to the following deficiencies:

hereby refuses to grant such certificate of registration under sub rule (8)
of rule 20 of the Jammu and Kashmir Rights of Persons with
Disabilities Rules 2020 and directs that a fresh application be submitted
through authorized representative of the organization after removal of
the said deficiencies.

Signature and Seal of the Competent Authority
Départment of Social Welfare,

Government of Jammu and Kashmir
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L Ty Eorm-D

I}oy.emmem—nf—.}am‘mii and Kashmijr -

~Department of Sgciaj Welfare - B

e — - Revocation of Certificate of Re istration

[ssued under the Provision of Ryle 20(8)( ¢) of the J ammu and
_ Kashmir Rights of Persgng with Disabilities Rules, 20207

Date:
Whereas Sh ceeeeeeeo . ( Authorized Tepresentative ) of the
Organization- (Name and registered address of the Organization)---—z-...

certificate under syp — section( 2) of section 51 of Rights of Persons
with Disabilities Act, 2016 for the project (Name and address of the
branch/projef;'ts of the Organization e , ‘and

Organization nder the provisi ' sub-rule(s
and Kashmir Rightg of Persons witl Disabiliti

Signature-and Seal of the Comy ,'EtLe‘n't_-Alii:hOﬁtY

Department 6f Social Welfare,
f(j;wemméﬁtgdf;}ammu and Kashmir
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:_. . - - FORI‘K"
- _" ' S
i - . mgpphca‘uon for. Obtammg Certificate of f Disability by Persons vqitilf
,,,,,,, - Disabilities
- [See Rule 24(1) of Jammu and Kashmir Rights of Persons with

Dlsabﬂltles Rules 2020
(1) Name:

—— . (First

Name ) (Middle Name) (Surname)
("2) Father's Name : Mother's Name:
® Date of Birth : 4 J

(Date) (Month) (Year)

@ Age at the time of application ;__ years

%) Sex: Male/Female/Transgcnder
(6) Address:

(&) Penn‘_anent address (b)  Current  Address (i.e. For
communication)

(¢) Period since when residingat current address: o
) Educational Status (please tick as applicable)
: @ Post Graduste
" Graduate
i) Diploma
(v) Higher Secondary
v High8chool
i) Middle
wii) Primary
(viii) Non-literate

&)  Occupation:

©  Identification matks: (i)
a0  Nature of disability :

@iy Period since when:disabled: From Birth/since year:

——:-'-é-,—'— T (1) Did you:ever apply for issue of a certificate of disability in thepast o

W/Q«‘!
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@ : @ ~Authority to whom and districtinwhich annlied + (e

- ——(iyIf yes, detdils:

A mResult of application:

pplied : (yes/no

P

(13)  Have you ever been issued a certificate of disabili

. ' in the past?
If yes, please enclose a true copy. N !

Declaration: 1 hereby declare that all Particulars stated above are true to
the best of my knowledge and belief, and no material information has -
been concealed or ‘misstated . I further Union Territory that if any

Inaccuracy is detected in the application, I shall be liable to forfeiture of
any benefits derived and other action as per law.

(signature or left thumb_impression—of person with “disability, or of

his{her _Iegal guardian in case of persons with intellectual disability,
autism, cerebral palsy and multiple disabilities, etc)

Date :
Place:
Enclosures:

3 Proof of residence (Please tick any one, as applicable).

() Ration card,
(v Voter identity card,
(©) Drivinglicense,
@) Bank passbook,
&) PAN card,
) Passport, |
(e) Telephone, electricity, ‘water and any other utility bill
indicating the address of the applicant,
) A certificate ‘of residence issued by @ Panchayat,
 municipality, cantonment board, any gazetted officer, or
the concerned Patwari or Head Master of a Government
school, _
® In case of an inmate of a residential institution for
persons with disabilities, destitute, mentally ill, -and
other disability, a certificate of residence from head of
such institution.
) -Aadhaar number or Aadhaar enrollment number, ifany.
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2, Two recent paSSpOI'I size photogx aphs o
——Foroffice use only)
Date:
Place:

Signature of issuing authority

Stamp

W% ) e




—— _ F¥orman:1___
e 7: - Certificate of Disability o : -

(In cases of amputation or complete permanent paralysis of limbs
_ or dwarfism and in case of blindness)

[See Rule 24(1) of Jammu and Kashmir Rights of Persons with
Disabilities Rules, 2020

(Name and Address of the Medical Authority issuing the Certificate)

Recent passport size
attested photograph

(Showing face only) of
the  person with

disability.
Certificate No. el Date:
This is to certify that I have carefully examined Shri/Smt./]

Office District . Union Territory__, whose photograph is affixed

-above, and am satisfied that:

) he/she isa case of:
« locomotor disability
« dwarfism
(Please tick as applicable)

(® the diagnosis in his/her caseis .......co....

(c) He/She has % (in figure) percent (in SRAE), s msiain s ++vsv. permanent
locomotor Disability/Dwarfism/ . Blindness/in relation to his/ her
....... vereou(Patt of body) as per guidelings (ooovwmeeersvn <o Number

and date of issue of guidelines to be specified)

@) The applicant has submitted the following documents as proof of

A e o - /" Page38ofas




(Signature and Seal of Authorized Signatory of

notified Medical Authority)

Signature /thumb
impression of the person
in whose favour

Zertificate of disability is —
issued '
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SRR, [} 1), 2% | |

—————Certificate of Disabilit (In cases of multiple disabilities)

[See Rule 24(1) of Jammu and Kashmir Rights of Persons with

Recent  passport  size
attested photograph

{Showing face only) of the
person with disabllity.

Disabilities Rules 2020 .
(Name and Address of the Medical Authority issuing the Certificate)

Certificate No. ' : Date:

This is to ccrhfy that Wé have carefully examine
Shri/Smt./Kum.

son/wife/daughter of Shri
Date of Birth (DD/MM/YY) __Age years,

male/female.......... ...Registration  NO._.oevveennn.e. permanent  resident
of House No........... — Ward/Vﬁlage/Sueet Post Office

Distriet . Union
Terdtory: . v w5 wepnnanai_y WHOSE photograph is affixed dbove, and am
satlsﬁedﬂlat

(#yhe/she is a case of Multiple Disability. His/her extent of permanent
physwal impairment/disability has been evaluated as per guidelines
Lo . wv+.70UMmMber and date :6f issue of the guidelines to be specified)
for the disabilities ticked below, and is Shown against the relevant
d1sab1h‘ry in the table below:

S. Disability Aff_c.c‘t_ed Diagnosi| Permanent physical
No. part of s impairment/mental  disability
body (in
. %)
1. | Locomotor
| disability
2, | Muscular
Dystrophy

Leprosy cured
4, | Dwarfism l |
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T 5| CerebratPalsy ——— |
. o i 1 6. |Acid aftack V1ctm1
) ) 7. | Low vision ) R -
8. | Blindness _
9. |Deaf
B 10. | Hard of Hearing
| 11.|Speech and
Language
disability
12. | Intellectual Disability
13. | Specific Learning
Disability
14. | Autism Spectrum
Disorder
15. | Mental iliness
16. | Chronic Neurological
| Conditions

17. [ Multiplesclerosis |~ e
18. | Parkinson’s disease
19. | Haemophilia '
20. | Thalassemia
21. | Sickle Cell disease

WQ:/

® In the ‘ilfi':ght of the »-abové, his/her over all

permanent physical

impairment as per guidelines (
number and date

of issue of the gmdehnes to be specified), is as follows :
- ----o---- percent

- In figures

In words e pcrcént

5. This -condition is ‘;:progres'sive/nomprqgress’iVellikel_y to improve/not
likelyto improve.
4 Reassessment of disability is :
(i) notnecessary-0r
(i) is recommended/after ... . years months, and
therefore this certificate shall bc vahd till --—-(DD/MI\/I/Y )

vessanvaTenesnen

e.g. Left/right/both arms/legs e.g. Single eye
e.g. Left/Right/both ears

4. The applicant has submitted the following docutment as proof of

residence:-
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. | Nature of document | Date of issue Detaﬂs of authority issuing
T coe cemebcHiTicatE :

2. Signature and seal of the Medical Authority.

|

Name and Seal of Member | Name and Seal of Member

Namé and Séal of the

Chairperson
Signature/thumb impression of the
persen in-whose favour certificate of
| disability s issued
|
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- _ o

e - ———__Form-IV_ [ I

Certificate of Disability (In cases other than those mentioned in Forms II and -
IIT) (Name and Address of the Medical Authority issuing the Certificate)
" (See Rule 24(1) of Jammu and Kashmir Rights of Persons with Disabilities
Rules, 2020

Recent passport
size attested
photograph
(Showing face only)
of the person with
disability

Certificate No. Date:

This is to certify that Ihave carefully examined Shri/Smt/Kum__ .
son/wife/daughter of Shri__ Date of Birth (DD/MM/Y Y) Age _ years,

male/female Registration No. permanent resident of

House No. _Ward/Village/Street _Post Office
District Union Territory . whose photograph is

affixed above, and am satisfied that he/she is a case of __
disability. His/her extent of percentage physical impairment/disability has
been evaluated as per guidelines (number and date of dssue of the

guidclines to be specified) and is shown against the relevant disabilityin
the table below:-

S, | Disability Affecte | Diagnosis 'Pennaﬁem physical
No. |d part impairment/mental disability
lofbody|  |(in%)

1. | Locomotor
| disability
Muscular Dystrophy

Leprosy cured

-l BB

Cerebral Palsy

.| Acid attack Victim

6. | Low vision
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———

¥ - -f)éaf

8. | Hard of Hearing |

9. Spcech and
Language disability

10. Intellectual

Disability

1l Specific ~ Learning
Disability

12. Autism Spectrum
Disorder

13. Mental illness

14. Chronic
Neurological
Conditions

- Q15. |Multiplesclerosis | =~ : e
16. | Parkinson’s disease

17. Haemophilia

18. Thalassemia

19. Sickle Cell disease

(Please strike out the disabilities which are not applicable)

5. The above condition is progressive/nonaprogressiveflikely to
improve/not likely toimprove.

3. Reassessment of disability is:

(i) not necessary, or .

ai) is recommended/after ~years__months, and therefore

this certificate shall be valid till (DD/MM/YY)

eg. Left/Right/both arms/legs

eg. Single eye/both eyes
eg. Left/Right/both-ears

4. The applicant has submitted the following document as proof of
residence:-

Detailsof authority

Nature of document Date of issue
issuing certificate

Page 44 of 46




= — ._.(Nameahd%SeaI) ) e
— . Counfarsivned o e
S ignam.re/ e {Countersignature and seal of the Chief Medical
- e -Of;he Officer/Medical Superintendent/ Head of Government
: f;:i? C:n!' z‘ﬁ;tzsff_ e Hospital, in case the Certificate is issued by a medical
; ity who i sovernment servant (wi
disability is issued authority who is not a Governm ant (with seal)}

In case this certificate is issued by a medical authority who is not a
Government servant, it shall be valid only if countersigned by the
Chief Medical Officer of the District.
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s S A FORM-V__ =

r -~ JIntimation of rejection of f-Application for Certificate of Disability] - -

— —— [See Rule 24 (4) of Jammu and Kashmir Rights of Persons twith -

Disabilities Rules, 2020

No. Dated :

1o,

(Name and address of applicant for Certificate of Disability)

' Sub: Rejection of Application for Certificate of Disability
Sir/ Madam,
Please refer to your application dated  for issue of a Certificate of
Disability for the following dlsablhty ................. n—
2. Pursuant to the above application, you have been c};ammed by the
undersigned/ Medical Authority on......... T ——

and I regret to inform that, for the reasons mentloned below it is not
possxble to issue a Certificate of Disability in your favour:

()

(i1)

(i)

3. In case you are aggrieved by the rejection of your application,
You may IRPISEERl 10 .iewesconsessimummsses ey SEQUCHIND. FOF

Teview-of this decision.

Yours faithfully,

(Authorized Signatory of the
notified Medical Authority)
Name and seal
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